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Mr, RN, Mathur - Counz2l for.tl applicant,
Mz, 3,15, V2rna - Azsisztant Szcoretory, DOP,
: eparimentsl repra sentative
for the respondents,
My, PV, Callsa - Sounsal for respondent no, 3
Nore present for respondent nog 4

Thisz is an MA seceling extznsion of tiwme for

L.J

&2

filing regply o the DA, A direction wes given by thia

TI‘ibL'.I'!al in the OA in Jquestion on 11.94 far

filing r2ply to OA within two weahs,

gppli-:ati o for seehing extansion of time by four
wee ks waz moved on 12,_2.,4 on behalf of respondent
r.«:,."z, HoW—ave the zply has not been filed +ill
data, It iz highly wglettahla. Nz, therzfors, grant
ten days further tlme f rom today in the intsrest of
Justice to the raspondsnts to file their reply with
coples given to the l:amed counsel far the applicant
in edvence, The dirsction as.given by this Trikunal
on 22,311,994 that no reply shell be entertained after

twao waaks is recalled, The MA iz &l owed atccordingly,

and it stands disnoses of

Chiasee
(GOPAL KRISHNA)
MEMBER( J)
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MEMBZR(A)
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